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[CHAPTER LIX 

  

Rules relating to cases under the Companies Secretaries Act, 1980 

(Act No. 56 of 1980) 

 

1054. Case under Section 21 of the Act to be filed in Prothonotary’s Office - A case 

(hereinafter in this Chapter referred to as a “Reference”) received by the High Court under 

section 21 of the Company secretaries Act, 1980 (hereinafter in this Chapter referred to as the 

“Act”) shall be filed in the Office of the Prothonotary and Senior Master and shall be 

numbered as a Reference and entered in a separate Register.  

 

1055. Appeal or Revision Application under section 30 of the Act to be by Petition – An 

Appeal or Revision Application under section 30 of the Act Shall be made by Petition. 

 

1056. Appeal or Revision Application to be filed in Prothonotary’s Office – An Appeal or 

a Revision Application under section 30 of the Act shall be filed in the Office of the 

Prothonotary and Senior Master and shall be numbered as an Appeal or Revision Application 

under the Act and entered in a separate Register. 

 

1057. In a Reference under section 21 of the Act, Council to forward papers to the 

Court – (1) The Council of the Institute of Company Secretaries of India (hereinafter in this 

Chapter referred to as the “Council”) shall, in a Reference forwarded by it to the High Court 

under section 21 of the Act, file in the Office of the Prothonotary and Senior Master the 

finding of the Council and forward alongwith it the Report of the Disciplinary Committee and 

all other relevant papers which were before the Council and the Disciplinary Committee and, 

in particular, the following documents:  

 

(a) Complaint or information, 

(b) Written Statement of Defence,  

(c) Depositions of Witnesses together with Exhibits, 

(d) Notes of the hearing before the Disciplinary Committee and the Council  
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(2) The Council shall furnish to the Prothonotary and Senior the postal addresses of 

all persons on whom Notices are required to be served under section 21(6) of the Act 

and of the person who has made the complaint.  

 

1058. Fixing date of hearing and issue of Notice – When a Reference, Appeal or Revision 

Application is filed in Court, the Prothonotary and Senior Master shall fix a date for the 

hearing of such Reference, Appeal or Revision Application and shall forth with issue Notices 

in Form Nos. 136,137 or 138 as the case may be.  

 

1059. Service of Notices – (a) In the case of a Reference under section 21 of the Act, Notice 

shall be sent to (1) the Member of the Institute concerned, (2) the Council and (3) the Central 

Government.  

 

(b) In the case of an Appeal under section 30 of the Act.  Notices shall be sent to the 

Council  

 

(c) In the case of a Revision Application under section 30(2) of the Act.  Notice shall 

be sent to the Council and to the Member off the Institute complaint.  

 

 In all cases, Notices shall be sent by Registered post at the Addresses supplied by the 

Council and shall be served not less than one month before the date fixed for the hearing of 

the case.   

 

1060.  In Appeal or Revision Application under section 30 of the Act, Council to 

forward all papers to this Court on being served with Notice – In an Appeal or Revision 

Application, under section 30(1) of the Act, the Council shall, on being served with Notice of 

the Appeal or Revision Application, forward to the Prothonotary and Senior Master, within 

two weeks from the date of service, the findings of the Council and all other documents 

mentioned in Rule 1057(1) and the extra copies referred to in Rule 1057(3)  

 

1061. Cases to be heard by a Bench of two Judges – References, Appeals and Revision 

Applications under the Act shall be heard by a Division Bench of not less than two Judges to 

be nominated by the Chief Justice.  

 



 

1062. Copy of final Order to be sent to Council – The Prothonotary and Senior Master 

shall send to the Council a certified copy of the final Order passed by the High Court in every 

Reference, Appeal or Revision Application.] 
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